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01.08.2019 -  Learned counsel for the Appellant submits that the parties 

were in Mediation and matter was settled and both parties signed settlement 

between the parties and thereafter the Respondent resiled from the Mediation, 

therefore, there is a delay of 157 days.   

 This appeal has been preferred after delay of 157 days.  In terms of Section 

421 of the Companies Act, 2013, This Appellate Tribunal has no jurisdiction to 

condone the delay beyond 45 days after the period of appeal. 

 For the reason aforesaid, we dismiss the appeal being barred by limitation. 
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